
C5NTRAL /iDMiN JSTAAT IVE TRIHJNAL

HII-xICIPAL Bfi-NCH

C.P. 302/99 in O.A. 2595/^!^

New Delhi this the 25th May,2000

Hon'ble 3h. 3#R . Aii^, Vice Chairman {A)
Hon'ble 3h. Kuldip Singh,JVleraber (j)
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Versus

Javed Ghaudhary,
The Secretary,
Ministry of Finance,
Central Board of Excise & Customs.
North Block,
New Delhi

R .K, Tiwari,
The Commissioner of Central Excise
C.B. Building, I. p. Estate.
New DeIhi

Sh. Vijay aithshi

The Coamissioner (General)
Customs,
New Customs House, IGI Airoort
New Delhi 11003? Airport,

^Ti! ̂ '5' ̂ ^ivastava
Ne w'c^^omt°Sou\e )
IGI Air port, *
New Delhill0037

B -K.^Gupta
The Commissioner,

Cu st om s, a3u
New Customs House,
iG I Air port,
New Delhi 11003?

(BY; Advocate Sh. R.R,
Bharti j
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oaPEa (Or al)

Hon'ble Sh» Sil, Aiiqe.VG(A)

Heard both sides on CP No. 302/99, arising out

of O.A. No. 2595/97 .

2. It is not denied that all the 25 applicants in

O.A. 2595/97 has been granted temporary status pursuant

to the Tribunal's order dated 28.4.98 in O.A- No. 2595/97

except applicant No. 12 Shri Gabbu Lai.

3. In this Case respondents stated that he has not

completed the required 240 days of service in 1996-97.

4. A perusal of para 5 of re-spoodents reply makes

it clear that they have calculated the number of days

separately for 1996, 1997, 1995 8= 1999.

5. It has been made clear in a catena, of judgements,

while interpreting DP^B. OM dated 10.9.93 on the subject

of counting of the 240 days minimum required service in

the Case of a casual laboure:y that the counting would

commence from the Isb day of service put in by him,

regardless of the date in the year on which the day

fell, and 240 days would be counted from that date, after

ignoring short techni cal breaks . For instance if a

Casual labourer commenced service on 12th March 1996,

240 days would have to be counted from that date after

ignoring ^^^^technical breaks, if any, and he would be

entitled to.:gr,ant'- of - tempor; ar^~^ atu s' bnf cpmpletl^Qh of

240 days counting from l2th March 1996.

6. In the result the CP is disposed of with a

direction to respondents to grant applicant temporary status

after recalculating the minimum no. of required days of

service for grant of the same in accordance with what

has been stated above.
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7. These directions should be - implementedr.within

6 v\eeks from.the date of receipt of a copy of this order.

3 . Subject to what has been stated above, the

CP is disposed of . Notices discharged *

( MJuilP SIN^H)
Member (j)

^.R. ADTGfi)
Vice Chairman (a)
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